. N
) TELEGRAM : CEGCANAL
Websyte : www.cestat.gov.in REGISTERED / AD
B Email : delhi@cestat.gov.in

@ CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL

PRINCIPAL BENCH, WEST BLOCK No.2, R K.PURAM, NEW DELHI - 110066
SINGLE MEMBER APPEAL BRANCH

Appeal No.  E/20 /2008 - SMIBR] Date  17/12/2009
Assistant Registrar
) C.ESTAT, New Delhi

To:
JINDAL STEEL & POWER LTD.
P B NO 16 KHARSIA ROAD, RAIGARH [C.G ]

JINDAL STEEL & POWER LTD. Appellant
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IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No.2, R.K.Puramy, New pelhi-110066.
Principal Bench, New pelhi.

E/20/08-SM
M/s. Jindal Steel & Power Ltd. Appellant
Versus
CCE, Raipur Respondent

Appearance
sh. L.P.Asthana, Adv. For Appellant

Sh. V.K.Saxena,Jt.CDR for Respondent

Coram: Hon’ble Mr. RAKESH KUMAR, MEMBER (TECHNICAL)

Date of Hearing: 11.12.09

f,f?mk Order No.w

per Rakesh Kumar:

The only issue involved in this case is as to whether the
appellants aré required to reverse the proportionate Cenvat credit
of the duty on the inputs which were used for the generation of
steam and electricity in the factory but the electricity instead of
being used in the factory in or in relation to the manufacture of the
finished goods, was sold outside. Since this issue already stands
decided by the Hon’ble Supreme Court against the appellant in the
cases of (i) CCE vs Solaries Chemtech Ltd. reported in 2007 TIOL-

135SC-CX (ii) Maruti Suzuki Ltd. Vs CCE reported in 2009 TIOL-94




SC-CX and (iii) CCE vs GNFC reported in 2009 TIOL-96-SC-CX, the
impugned order is upheld and the appeal is dismissed.

Order dictated in the open Court.

(Rakesh Kumar)
Member Technical
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